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THE MINISTER OF HEALTH AND 
FAMILY WELFARE  (SHRI RABI 
RAY): (a) Yes, Sir.

(b)  Shri B. D. Jatti, the then Presi­
dent of India presented a KLI (USA) 
Laparoscope to the Safdarjang Hospi­
tal on behalf of the Rotary Club, Delhi 
on 26th February 1977. The same wag 
tried by the Clinicians of the hospi­
tal. They were very favourably im­
pressed by its utility in the  female 
sterilization programme, as a diagnos­
tic tool and also its use as a  prior 
procedure for undertaking major sur­
gery specially in children.

To boost up the Government policy 
of the Family Welfare Programme a9 
emphasized by the Government and 
to meet the demands placed by  the 
Surgeons of the Hospital, it was deci­
ded to procure 5 Laparoscopes of the 
tried make (two for Obst. & Gynae. 
Department, one for Sterilization camp 
and one each for Surgery and Paedia­
tric Department) through the  Dte. 
General of Supplies and Disposal at 
a cost of 26580 65 USA Dollars (Ap­
proximate Rs. 2,30,000). The total num­
ber of patients treated by this equip­
ment to-date is 137. Since no record 
about the MED number of the patients 
is kept in the operation theatre regis- 
tre, it is not possible to furnish the 
Same.

(c)  to (e). Yes, Sir.  It  is  a 
fact that the proprietory article certi­
ficate was tamed in favour of M/s. 
KLI (USA) due to excellent perform­
ance  of the  donated  equipment 
observed by the surgeons. The autho­
rities had no knowledge about  the 
availability of this equipment froaa the 
G.D.R. countries or other hard cur­
rency areas at cheaper rates. That 
fcpftrt, the quality of functioning and 
the subsequent servicing and availabi­
lity of spare partg of the G.D.R. equip­
ment purchase in this - ttosfrHal has _ 

so unsatisfactory that it has left 
them with no option but to avoid fur­
ther procurement of  sophisticated 
equipment from the East  European 
countries including G.D.R. The pur- 
frw is-*.

chase was made within the sanctioned
budget of the hospital for Machinery 
and Equipment through the DGS&D 
who provided the foreign exchange.

Creation of Posts in CGHS

9431.  SHRI G. MALLIKARJUNA 
RAO. Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state*

(a) is it a fact that Government 
has created three posts in CGHS two 
for Ayurvedic and one for Homoeopa­
thic about three years back as recom­
mended  by Staff  Inspection  Unit 
(SIU);

(b) whether it is a fact that the 3rd 
Pay Commission recommended filling 
up these posts through Departmental 
promotion;

(c) is it a fact that two posts for 
Ayurvedic had been filled through De­
partmental Promotion, and

(d) is it a fact that the post meant 
for Homoeopathic had not been filled 
up through departmental promotion; 
if so, why?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE  (SHRI  RABI 
RAY)  (a)  One post each of the 
Senior Physician (Ayurveda) and Se- 

Physican (Homoeo) were creat­
ed on 26th July 1976 and one post of 
Medical  Officer-cum - Superintendent 
(Ayurveda Hospital) was created on 
20th February 1977 in the senior scale 
of pay under the C G H.S., Delhi, on 
the recommendations of the Staff Ins­
pection Unit.

(b) No such specific  recommenda­
tions have been made by the Third 
Pay Commission

(c) Yes, Sir. The posts of  Senior 
Physician  (Ayurveda) and Medical 
Officer-cum-Supei;intendent  (Ayurve. 
die Hospital. New Delhi) have been 
filled on an adhoc basis on the re­
commendations of the Departmental 
Promotion Committee,
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(d) Yes, Sir, because the recruit­
ment rules lor the post are yet to be 
finalised.

Double standard of British Immigra­
tion Law

9432. SHRI G. M. BANATWALLA: 
Will the Minister of EXTERNAL AF­
FAIRS be pleased to state;

(a) whether attention of the Gov­
ernment of India has been drawn to 
the news item appearing in the Indian 
Express’ dated the 16tfa March, 1979 
(page 7) wherein it has been stated 
that a working group consisting of 
representatives from various Asian and 
Civil Liberties Organisations have 
submitted a report regarding double 
standard of British Immigration Law;

(b) if so, whether Government have 
since studied the implications of such 
tactics; and

(c) how far these overtures will 
affect Indian immigrants9

THE MINISTER OF STATE IN 
VHE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). Yes, Sir.

(c) The news item and Ike report-* 
on which it is based relate to British 
practice in regard-ther entry of hus­
bands and mal!e flanges,-from abroad 
for settlement in Brawfin. There is a 
12-Month trial period before a man 
coming into Britam* as a husband or 
male fiancees giv&t permission to set­
tle. This is intened to check abuse of 
the facility and marriages of conve­
nience. It is reported that in 1976, 
2695 men from India were accepted 
for settlement by reason of marriage.
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